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A, A.Nn, 391/1999,

e NRDER DATED 05-09-2000.

In this nriginal applicatim, the applicant has prayed
f~rr quashing the selectim precess f~r the pnst ~f E,D.M.C,,
Jatla Branch prost nffice.secnd prayer is for a direction to
the Respmdents to implement the nrmers at annexures-3 and 4,
Respmdents have filed Caunter opposing the prayer of the
Applicant,

Fnr the purpose of cmnsidering this nriginal Applicatim,
it is nnt necessary tn go into tno many facts of this case,

The averments made by the parties in thelr pleadings will be
referred tn while ¢msidering the submissi-ns made by the
leamed crunsel fnor Dnth sides.

We have hearxd Mr.A.Den,learned c~unsel f£or the
Applicant and Mr.B,K.Nayak,learned additi mal standing CAinsel
(Central) appearing f£~r the Respmdents and have alsn perused
the rec~rds.

The admitted prsitin petween the parties is that the
regular incumoent f~r the Prmst nf EDBIM,Jatla-Sirgida Branch
pProst nffice was placed under put off duty and this applicant
was appninted against that post of EDBEM in order at Annexure-l,
and on the reinstatement nf the regular incumbent, he had tn make

\L‘/’m way for the regular incumoent.In this process, the appltaant worked
in thatpost of EDBEM , little onver me year, Applicant was
again apprninted mm adhoc basis tn work as EDMC,Jatla Bn as
strop gap arrangement but he cald nlot jrein inthat prst
as the villagers mjected tnm his jmining. Learned crunsel for
the apphicant has peinted ~ut that in Annexure-3 nf the nA,
the Asst,supdt., of Post nffices,Bargarh sub Divisi~n had

call &8 the EDBPM to explain for inducting ~ne Gitanjali Nayak
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as EDMC withmit any order from the higher authnrities and in
this letter, the Asst.supdt. of Prst offices has als~» directed
thhe EDBPM tn immediately terminate the services of Gitanjali
Nayak and tn take the applicant as EDMC, It is submitted by
Mr.Den, leamed cunsel fnr the applicant that nntwithstanding
this ~rder, the mED3PM did nnt allow the applicant to jnain and
thus, he has been deprived nf the benefit ~f working against
that prst.

The admitted prsitin is that in the meantime the
regular selectinn pr~cess has npeen initiated and in the
selectim pr~cess, the applicant is alsn me nf the candidates
for cmsideratim, In view nf this, we direct the Depértmental
Authnrities tn Crmplete the selectinn process witiin a perinod
nf 60 (sixty) days fr~m the date nf receipt ~f a cnpy »f this
nder,In that preCess »nf selectimn the case nf applicant shmld
be cmsidered strictly in accnrdance with mles almgwith nther
candidates and the persm whn is f~und mw& meri tnriAus ammg
the candidates, sh~uld be appninted, For t;"ehgn.tervening perind,
till the appnintment ~f regular EDIviC,Ja’éla Bn , the Departmental
Respmdents are directed tn allaw the applicant tn jain in that
prst ~nf EDMC m a stmp gap arrangement as ordered by them m a
clear understanding that 'm crnmpleti n of regular selectim the
applicant wili make way f~r the selected persm if he is a
person other than him,It is suomitted oy Mr.Deo that this
stop gap arrangement is purely adhoci.and the agplicant could
not try to stick e that post,if he is not selected in the
regular selectim,

In the result, therefnre, the nriginal Application is

allasved with the mservatlms and directi s made abnve.Nn Cnsts.
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M emoe r (Judic;\. al)




